
3 X7 B.0<H. SRAVANA 13, 1900 (SAKA) 318

vation and said that Shyam Babu has 
already given a motion.

SHRI RAVINDRA VARMA: He 
gave notice of his intention to move a 
motion...

MR. DEPUTY-SPEAKER: Let him 
translate his intention into action.

SHRI RAVINDRA VARMA: I am 
sorry Mr. Mavalankar wants to rise 
and perhaps say something.

PROP. P. G. MAVALANKAR 
(Gandhinagar): I only want you to

know that I have refrained from the 
ritual this week.

MR. DEPUTY-SPEAKER: It is
good of you.

SHRI RAVINDRA VARMA. That 
is why I wanted to point out that he 
has remained silent, perhaps ominous­
ly and sullenly. I shall wait for the 
next week with bated breath to know 
what he will say!

MR. DEPUTY-SPEAKER Mr. 
Ravindra Varma may move his mo­
tion—next item.

SHRI H. L. PATWARY (Mangal- 
d o i) : On a point of clarification

MR. DEPUTY-SPEAKER: No
clarification now. Mr. Ravindra 
Varma to move his motion. (Inter- 
ruptiorw).

SHRI H. L. PATWARY; On a point 
of order. I am treated as an inferior 
member...

MR. DEPUTY-SPEAKER: No
question of inferior or superior (In­
terruption) Mr. Patwary, you will 
not be allowed. I can tell you, this 
is not the way to behave in the House. 
This is not the first time you are do> 
ing it. Please lake your seat. What- 
ever he says, nothing will go on 
record.

(Interruptions)

BUSINESS ADVISORY COMMITTEE
TWBNTY-FIRrr Riport

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I beg 
to move;

‘That this House do agree with 
the Twenty-first Report of the 
Business Advisory Committee pre­
sented to the House on the 3rd 
August, 1978.”
MR. DEPUTY-SPEAKER: The

question is:

“That this House do agree with 
the Twenty-first Report of the 
Business Advisory Committee pre­
sented to the House on the 3rd 
August, 1978."

The motion was adopted.
MR. DEPTY-SPEAKER: We shall

take up matters under rule 377. It is 
already 3 o'clock and we have to 
start the non-official business. There­
fore, I would request the House to 
consider whether we are going to take 
up the matter under rule 377 today. 
Shall we finish them?

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): Let us introduce the
BUI.
15.00 hrs.

MR. DEPUTY-SPEAKER: After
this. Nothing that you say will go 
on record if you go on persisting like 
this, defying thr Chair You do not 
know how to bi'have in this House.

SHRI H. L PATWARY:**
MR. DEPUTY-SPEAKER: There

are other ways to deal with such 
Members. Do not think that I will 
not deal with that kind of behaviour.
I will deal with every Member. First 
of all. you must know how to behave 
in the House and then only, you have 
the right to be a Member here. There­
fore, Mr. Patwary, please learn how 
to behave in the House.

••Not recorded.
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SHRI H L. PATWARY: ••

MR DEPUTY 'SPEAKER. Behave 
like an importan person, that is what 
I am telling you to do

15 BZ hrs

MATTERS UNDER RULE *77

( j )  N e e d  f o r  s e t t i n g  u p  a  C e m e n t  
P l a n t  a t  B a s o h l i ,  J a m m u  a n d  

K a s h m i r

DR KARAN SINGH (Udhampur) • 
In reply to Staired Question No 154 
answered on 26th July 1978 it has 
clearly been stated that the cement 
plant in Basohli, Jammu and Kashmir, 
has been approved m the name of the 
J & K Minerals Ltd With the con­
struction of the Them Dam which will 
stait shortly, there is an urgent need 
foi setting up this cement factory 
there Unfortunately, there are 
reasons to believe that the Jammu & 
Kashmir Government i<? not pursuing 
this matter as vigorously as was ex- 
puted Recently some press reports 
that tlie project is likely to be shifted 
to Punjab, have caused widespread 
resentment m the Jammu le g io n
Basohli is i  fai Hung Tehsil of the 
Jammu ugion and has been declared 
a« a backward a e» The cement 
factoi\ thne his Deen planned many 
j< i s ago and ^cvtial assuiancts, have 
bten g iv e n  regarding its constiuction 
The present unceitamty is causing 
avoidable unrest in the area I would 
urge the Government of India to take 
up this matter immediately with the 
Jammu & Kashmit Government and, 
if necessary help to arrange the funds 
for this vital project which has al- 
ieady been inordinately delayed
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